
APRiL i. ttA6 

DVC .8ppl, to West Beapl State Bleetrl- LPG cylinden are beiD, Iupplied to the 
dty Board CODsumerl by· the aas dealers resultinl fa 

tbe leakalc of 18'S from the oylinder.; 
4754. DR. SUDHIR ROY: Win· 

the Minister of ENERGY be pleased to (b) if 80, tbe details tbereof: 
state: 

(a) whether over the years supply 
fronl Damodar Valley Corporation to the 
West Bengal State Electricity Board bas 
been faUing gradua))y; 

(b) whether under the Damodar 
Valley Corporation Act, it is obligatory on 
the Damodar Vaney Corporation to cater 
to the power needs of tbe Valley area; 
and 

(c) wbether Damodar Valley Corpo-
ration's failure to meet addition a) require-
ments of power in the vaney area falling 
within Burdwan District has been causing 
serious problems to all consumers, parti-
cularly to new industries and cold stor-
~~? ' 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) Yes, Sir .. The 
dCM:rease in supply is because the loads 
in Purulia and Kolaghat areas outside 
Damodar Va)Jey were taken over by West 
Bengal State Electricity Board in May, 
1983 and April, 1984 respectively. 

(b) Section 18 of tbe Damodar 
Valley Corporation Act, 1948 provides 
that subject to some exceptions, no person 
shan, without the permission of the DVC, 
sell electrical energy at 30,000 volts and 
above and generate power wjth an instal· 
led capacity of lOJOOO KW and above 
inside the Valley area. 

(e) Damodar Valley Corporation bas 
been supplying morc enerlY to Weat 
Bengal State Electricity Board over the 
years in Burdwan substation, part of 
which is distributed by tbe Board to out-
side valley areas. 

Suppl), of Defective LPG Cylinders 

4755. SHRI AMAR ROYPRADJIAN : 
Will the Mi·nilter of P,BTROLEUM AND 
NATURAL GAS be pleased to Itate : 

(a) whether,it i. a fact that dofective 

(c) if not, whether Government are 
aware that deaths have occurred due to 
the leakage of sas from LPG cylind~rs at 
various place·s; 

(d) if so, whether ,any inquiry bas 10 
far been conducted in this reprd; and 

(e) if so, the action Government ba ve 
taken against defaulters re6ponsible for 
providina defective LPG cylinders? 

THE MINISTER OF STATB OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHBKHAR SINGH): (a) to (e). Several 
checks including about J~akale, are car· 
ried out before LPG cylinders leave the 
bottling plants. Besides, distributors are 
under instructions to check the cylinders 
before supp1y to consumers. Nevertheless, 
leakage from cylinders at consumers' pre-
mises as a rerull of handling/mlsbandling 
during transit and otherwise does occur. 
While separate data about leakale at con-
sumers' premises is not maintained. acci-
dents, including fatal ones, have taken 
pJelce on account of LPG leakage. Bach 
LPG accident is enquired ioto by tbe oil 
company concerned and a report Icnt to 
the Chief Controller of Explosives. Reme-
dial action as necessary is taken in tbo 
light of these reports. 

Legal S,.e. Deslped to ea .... e Keo.ollde 
Jumee 

4756. SHRI AMAR. ROYPRADHAN : . 
Will the Minister of LA WAND JUSTICS 
be pleased to state: 

(a) whether Oovernment bave been 
urled to tak.e necessary stepi to brina 
about a vibrant lesal system to enlur. 
soclo-econ()mic justice to tbe milliolUl 
liviD' ill. poverty in tho country; aDd 

$ 

(b) if '0, tb •. detail. 01 the Itept 
tak~n or oontemplattd· iD tbis matters 1 




